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Memorandum from Employee^ of 
Drugs and Pharmaceutical industry

6835. SHRI K. A. RAJAN; Will 
the Minister of PARLIAMENTARY 
AFFAIRS AND LABOUR be pleased 
to state:

(a) whether Government have re
ceived a memorandum on various is
sues confronting the workers and 
employees in the Drugs and Pharma
ceuticals Industry through ' their 
federation;

(b) if so, what steps have been 
taken to meet their grievances; and

(c) whether any National level 
tripartite meeting was held and if so, 
the details thereof?

THE MINISTER OF PARLIA
MENTARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a)
Yes, Sir. A number of memoranda 
regarding the service conditions of 
medical and sales representatives 
employed in the pharmaceutical 
industry in India have been received 
from the Federation of Medical Rep
resentatives’ Association of India.

(b) Cases of alleged ** victimisation 
of medical and sales representatives, 
pointed out by the ^Federation, have 
been referred to the State Govern
ments concerned for appropriate 
action.

(c) A national tripartite meeting 
to discuss the problems faced by the 
Medical and sales representatives is 
proposed to be convened shortly.
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Aawntoeiit ot mle$, of Central Engi
neering Service (Rpads) and Central 

Engineering Pool

6837. SHRI SIDRAMESHWAfiA 
SWAMI: Will the Minister of SHIP
PING AND TRANSPORT be please^ 
to state:

(a) whether the jRoadg Wing of the 
Ministry is amending the rules °f 
Central Engineering Service (Roads) 
and Central Engineering Pool to count 
dd Hoc sewi.ee for promotion to 
er posts; ' *
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(b) if 50, is this amendment intend
ed to promote officers of Central 
Engineering Service (Group-A) who 
were recruited as ABEs in 1965-66 to 
Superintending Engineers leaving 
aside the claim of officers recruited 
as Executive Engineers during 1904- 
65; and

(c) why are the vacant posts not 
isolated whereby, promotion could be 
effected observing seniority on the 
basis of date of recruitment and length 
of service?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) A proposal is
under consideration to amend the 
Rules with a view to making promo
tions to the grades of Superintending 
Engineer and Chief Engineer (Level 
H), for a specified period, on the basis 
of combined length of service in the 
lower and the next lower grades.

(b) and (c). The posts in the vari
ous grades have been allocated to the 
two Services and promotions within 
each Service are made according to 
the qualifying length of service as 
provided in the Recruitment Rules 
of these Services excepting in the 
case of posts operated as ‘isolated 
posts’ in which case appointments are 
made from an integrated list of offi
cers working in the lower grade in 
the two Services drawn up on the 
basis of the length of their regular 
continuous service in that grad?. The 
rules provide for operating certain 
posts as 'isolated posts’ in consultation 
with U.P.S.C. and do not permit 
treating all vacant posts as 'isolated 
posts’;

Rail link upto super thermal power 
station at Singraali

6888. SHBI R. P. DAS: Will the
* Minister of RAILWAYS be pleased

(a) how do the lack of communi
cation Hnks stand in the way of

commissioning of the country's first 
super thermal project at Singrauli in 
time; and

(b) why the distance of 40 Km. 
between the Project-site and the 
nearest rail head remains uncovered 
by new construction of railways?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) and 
(b). A new Railway Line of 33 Kms. 
length is under construction to con
nect Singrauli super thermal power 
station with existing Obra-Singrauli 
Railway line. Completion of the line 
has been targetted to suit the pro
gramme, for commissioning of the 
thermal plant in 1980. There has been 
no set back to the progress of super 
thermal plant on account of the 
Railway project.

Propaganda against consumption of 
R.B.D. palm Oil by Vanaspati Produ

cers Association

6839. SHRI JYOTIRMOY BOSU: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether he has seen a widely 
publicised advertisement issued by 
Indian Vanaspati Producers Associa
tion making adverse propaganda 
against consumption of R.B.D. Palm 
Oil in order to expand their market;

(b) whether there is any real truth 
in what has been published;

(c) what are the adverse effects 
that Vanaspati creates in the human 
system;

(d) what it is the fact that certain 
Vanaspati manufacturers including 
Hindustan Levers ; are not adding 
Vitamins as per specification; and

(e) whether there are numerous 
cases where Vanaspati manufacturers 
have been caught using ha^h^  imd 
unapproved cheap oils for manufac
turing Vanafipati as adulterates?




